
Before the Hon'ble National Green Tribunal Principal Bench, New Delhi

Miscellaneous Application  No.  10/2025 IN  Original Application  No.  343/2024

Mahendra  Kumar Arora,  12/3,  Guru  Nanak Nagar, Tripuri,  Patiala,  Punjab.

9815004338

--Applicant

Versus

State of Punjab though Secretary Environment Department, Government

of  Punj.ab,  Room  No.  323,  3rd  Floor,  Punjab  Civil  Secretariat-2,  Sector 9,

Chandigarh.  Email: secy.te@punjab.gov.in

Principal  Chief  Conservator  of  Forests  (HOFF)   Punjab,  Forest  Complex,

Sector 68, SAS Nagar,  Mohali,  Punjab.  Email: pccfcomplex@gmail.com

3.          Punjab pollution control  Board through Member secretary, Head office,

Vatavarn  Bhawan,  Punjab Pollution Control Board,  Nabha  Road,  Patiala.

Email  :  msppcb@gmail.com

4.          The  District Magistrate,  Patiala,  District Administrative complex,  Block A,

Mini Sectt,  Patiala,  Email. dc.ptl@punj.abmail.gov.in.
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5.          The  British co-Ed.  High school,  Devigarh  Road,  Punjab,147001,  Email:

info@britishcoed.edu.in.

--Respondent
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

Miscellaneous Application  No.  10/2025

IN

Original Application  No.  343/2024

Mahendra  Kumar Arora

Versus

Petitioner

State of Punjab and Others

Respondent

Short   reply   by   way   of   affidavit   of   Priyank   Bharti,   Secretary   to

Government of Punjab,  Department of Science, Technology and  Environment that is

respondent no.  1  in compliance to order dated 21.01.2025.

I,  the  above-named  deponent,  do  hereby solemnly affirm  and state as

under:

-       i             Respectfully showeth

1)         That   briefly  stated,   the   Hon'ble   National   Green   Tribunal   has  treated   and

registered  as Original Application  No.  343/2024 an  application of applicant Sh.

Mahendra Kumar Arora, wherein it was alleged that about 250 trees have been

illegally  cut  on   Patiala   Devigarh   Road  by  a   private  British  Co-Ed.  School   in

::'Lu::°entow:tnhv,:::in:|Sttr`CtF°restOfficer,Sanour,Dlstrlctpating

2)         That the application was disposed of by the  Hon'ble Tribunal vide order dated
01.07.2024  whereby  Joint  Committee  comprising  Principal  Chief Conservator

of  Forest  of  the  area   concerned,   District  Magistrate,   Patiala  and   Regional

Officer,   MOEF&CC,   Chandigarh   were   directed   to   visit  site,   collect   relevant

information  and   if  the  complaint  is  found  to  be  correct,  take  appropriate

n a   APR  20%
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remedial,     punjtjve     and     preventive     action     jncludjng,     assessment     of

Environmental Compensation in accordance with law and file report before the

Tribunal.

That considering the  report dated  16.09.2024 of the Joint Committee filed  by

the  Deputy  Commissioner,  Patiala,  this  Hon'ble Tribunal  was  pleased  to  pass

an  order  dated  21.01.2025,  thereby  impleading  the  State  of Punjab  through

Secretary,  Department of Environment;  Principal Chief Conservator of Forests

(HOFF),  Punjab;   Punjab  Pollution  Control  Board  through  Member  Secretary;

District Magistrate,  Patiala  and the  British Co-Ed.  High  School,  Devigarh  Road,

Patiala as respondents in the case with direction to file their response.

That the  present short reply by respondent  no.  1  is  being  filed  jn  compliance

of order dated 21.01.2025.

That it is pertinent to  mention  here that the  Pun].ab Pollution  Control  Board  js

the   prescribed   Statutory   Authority   to   implement   the   provisions   of   the

Environmental  Laws  namely  the  Water  (Prevention  and  Control  of  Pollution)

Act,   1974;   the   Air   (Prevention   and   Control   of   Pollution)   Act,    1981;   the

Environment (Protection) Act, 1986 and the Rules made thereunder in the State

of Punjab.

That the  Punjab  Pollution  Control  Board  js  working  under  the  Administrative

Control of the Government of Punjab,  Department of Science, Technology and

Environment,  The  Punjab  Pollution  Control  Board  has also  been  impleaded  as

respondent no. 3 in the present case through its Member Secretary. The Board

being  the  prescribed  Authority  to  implement  the  Environmental  Laws  jn  the

:et]aetvea::fpauc::aobf::::I:::aseparaterep`ylnthecasementioningthng

That  in  view of the above stated facts,  the  reply filed  by the  Punjab  Pollution

Control Board (respondent no. 3) has been examined and jt is decided to adopt

the  reply

no.   1  i.e.

(respon

ab  Pollution  Control  Board  on  behalf of respondent

b through Secretary,  Environment. The deponent

may kindly be allowed to adopt the  reply filed  by

o 0   APR  2025
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the  Punjab  Pollution  Control  Board.

Thatthedeponentmaykindlybeallowedtoplaceonrecordtheshortreplyby

way of affidavit in compliance to Order dated 21.01,2025 for kind consideration

and appropriate orders of the Hon'ble Tribunal.

Date:
n  8   APR  20Z5

place:   Chamchngouh

Verification:

]!EEmit

(Priyank  Bharti)
Secretary to Government of Punjab,

Department of Science, Technology and
Environment

§£:I;a§§n::o#&uT:#ErmTorme«t

Verified that the contents of paragraphs 01 to 07 of the above affidavit

are true and correct to my knowledge as derived from the official record.  Para  no.  08

is  prayer.  No  part of the  above affidavit  is false and  nothing  material  has  been  kept

concealed or suppressed therein.

iiii=
Deponent

(Priyank Bhartj)
Secretary to Government of Punjab,
epartment of Science, Technology and

Environment
(Respondent No.  1)

-_-          SEeebnytoGout.Offrojab
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PUNJAB POLLUTION CONTROL BOARD

Ppce|RIo|FTA|"®...I£.S„&.. Datod: ..9.tl.(9.tt.(.aat9Lr

To
The Registrar,
Hon'ble National Green Tribunal,
New Delhi.

Subject:      Reply of mnjab pouution control Board as. Respondent No.
3   in  Miscellaneous  Appllcatlon  No.   10/2025   &   Origln`al
Application No.  343/2024 titled as Mahendra Kumar Arora
Vs State or Punjab & Ors.

In  regard  to   above,   please  find  enclosed   herewith  reply  of

Environmental  Engineer,   Regional  Office,   Patiala  on   behalf  of  Member

Secretary,   Punjab   Pollution   Control   Board   i.e.   Respondent   No.   3   in

Miscellaneous    Application    No.    10/2025    &    Original    Application    No.

343/2P24 titled as Mah6ndra`Kumar Arora Vs State of Punjab & Ors.

DA/as above

FifenaenELifeiEr3p£

Regional Office, 23-C, Model Town, Patiala
ed e53a; 23-7fr, 7iTaFT ap, irfeum

E-mail : eeroLpatla la@yahoo.com, Website: W\qu/_!_P_DcbqujaJ2ap
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BEFORETHEHON'BLENATIONALGREENTRIBUNAL,NEWDELH|

Miscellaneous Application No,  10/2o25

IN

Original Application No. 343/2024

Mahendra Kumar Arora

Versus

State of Punjab and Others

Petitioner

Respondent

Short  reply   by  .way  of  affidavit  of  Er.   Gurkaran   Singh,   Environmental

Engineer,  Punjab  Pollution Control  Board,  Regional  Office,  Patiala  on  behalf of Member

Secretary, Punjab Pollution Control  Board as Respondent No.  03 in compliance to order

dated 21.01.2025.

I,  the  above-named  deponent,  do  hereby  solemnly  affirm  and  state  as

under:

Respectfully showeth

1)        That   briefly   stated,   the   Hon'ble   National   Green   Tribunal   has   treated   and

registered  as  Original  Application  No.  343/2024  an  application  of  applicant  Sh.

Mahendra  Kumar Arora, wherein  it was alleged that about 250 trees have  been

illegally  cut  on   Patiala   Devigarh   Road   by  a   private   British   Co-Ed.   School   in

collusion with the District Forest Officer, Sanour,  District Patlala  causing dan?age

to environment.

That the  application  was  disposed  of by the  Hon'ble Tribunal  vide  order dated

01.07.2024  whereby Joir`t Committee  comprising  Principal  Chief Conservator  of

Forest of the  area  concerned,  Dlstrlct  Magistrate,  Patiala  and  Regional  Officer,

MOEF&CC, Chandigarh were directed to visit site, collect relevant information and

if the  complaint ls found to  be  correct,  take approprlate  remedial,  punitive and

preventlve   action   including,   assessment   of   Environmental   Compensation   in

[1]
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accordance with law and file report before the Tribunal.

That considering the report dated 16.09.2024 of the Joint Committee filed by the

Deputy  Commissioner,  Patiala,  this  Hon'ble  Tribunal  was  pleased  to  pass  an

order   dated   21.01,2025,   thereby   impleading   the   State   of   Punjab   through

Secretary,Departmentof   Environment;    Principal   Chiefconservator   of   Forests

(HOFF),   Punjab;   Punjab   Pollution   Control   Boardthrough   Member   Secretary;

District  Magistrate,  Patiala  and  the  Britishco-Ed.  High  School,  Devigarh  Road,

Patiala as respondents in the case with direction to file their response.

4)        That the deponent is working as Environmental  Engineer in.the  punjab pollution

Control  Board  and  is  posted. in  the Regional  Office of the  Board  at Patiala.  The

deponent is competent:,and authorized to swear and file the present affidavit on

behalf  of  respondent  no.  3  i.e„  Punjab  Pollution  Contr.ol  Board.  The  present

short reply is being filed in compliance to order dated 21.01.2025.

5)        That the  perusal  of.th-6..Joint committee  Report submitted  before  this  Hon'ble

Tribunal   has  revealed  that  the  Divisional   Forest  Officer,   Patiala   has  already

taken punitive action in the case against the violators as under:

a.   Punitive  action  for  v.iolation  under  Indian  Forest  Act  1927,  against

school  was  initiated  on  31.05.2022  issuing  damage  report  and  civil

case  COMA  2275  of2022  was  filed  against  School,  in  District  Court   .

Patiala.

b.   Punitive action for violation  under Indian  Forest Act,  1927 against the

Residential    colony    was    initiated    by    issuing    damage    report    on

02.02.2022 and  a  CMIcase,  COMA 429  of 2022, was filed against the

colonizer in District Court Patiala.

c.   With  respect to  loss of  17 trees  and  non-action  agalnst violation,  the

concerned  Beat in  charge was suspended  immediately on  11.03.2022

and departmental action for major penalty under Punjab Civil Services

(Punishment  and  Appeal)  Rules,  1970  has  been  Initiated  by  office  of

DFO Patiala.
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6)        That the comm!ttee ln its report has mentioned that the matter was inquired into

and adequate remedial, punitive, preventive and restorative measures have been

taken by the Divisional  Forest Officer Patiala.The Committee also finds that there

was  illegal  felling  of  17  trees  and  not  250  trees  as  alleged  in  the  complaint.

Committee  also  directed  Forest  DMslon  to  be  more  vigilant,  ensure  adequate

forest protection and initiate timely action against the violators as per the law.

That acting  in  reference to the Joint Committee  report, the site  in  question was

visited  by  the  officers  of the  Pun].ab  Pollution  Control  Board  on  13.03.2025  to

check  the  Environmental  Compliances  of  the  entities  mentioned  in  the  Joint

Committee  report  and  the  observations  of the visiting  officers  are  summarized

herein  below.

A.        British co-Ed school, Sanour Road, Patiala

i.   There is school  on the  left side of the Sanour Distributary namely M/s

British Co-Ed `Sctiool, Sanour Road, Distt.  Patiala.

ii.   The   institute   has   installed   STP   plant   for   treatment   of   its   entire

wastewater and the same is being discharged onto land for plantation

within its premis'es:

iii.   The   institute   has   obtained   consent   to   operate   under  the   Water

(Prevention      &      Control      of     Pollution)      Act,      1974     vide      no.

CTOW/Fresh/PTA/2025/23327606    dated    10.03.2025    and    the    Air

(Prevention      &     Control      of     Pollution)      Act,      1981      vide      no.

CTOA/Fresh/PTA/2025/23319762  dated   10.03.2025,  whlch  are  valid

upto 30.09.2027.

8.        M/s RS Enclave, SanourRoad, Patiala

I.   There ls one colony namely M/s RS Enclave, on the right of the Sanour

Distributary  at  Sanour-Devigarh  Road,  Dlstt.  Patiala.  The  said  colony

has provided boundary wall using wire and poles.

ii.    During  visit,  It was found that construction  of 3  no.  residential  houses

[3]
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Were under progress in the said residential colony.

ill.   The  project  proponent  has  established  a  residential  colony  wlthout

obtaining   NoC/consent  to   operate   as   required   under   the   Water

(Prevention and Control of Pollution) Act,  1974 and the Air (Prevention

and Control of Pollution) Act,  1981.

iv.   The   project   proponent   is   violating   the   provisions   of   the   Water

(Prevention and Control of Pollution) Act,  1§74 and the Air (Prevention

and Control of Pollution) Act,  1981, intentionally and deliberately.

v.   Accordingly,   show-cause  notice   has   been   issued  to  the   residential

colony   namely  M/s   RS   Enclave,  Sanour-Dev]garh   Road,  Tehsil   and

District Patiala  for violating the provisions of the Water (Prevention &

Control  of  Pollution)  Act,  1974  and  the  Air  (Prevention  &  Control  of

Pollution)  Act,  1981  with  affording  an  opportunity  of show cause  due

to   aforesaid   reasons.  A  copy  of  show-cause  notice  issued  to  the

residential colony vide letter no, 6949 dated  27.03.2025  is enclosed as

Annexure R-3/A.

8)         That the British co-Ed.School, Sanour Road, District patiala is otherwise found to

be incompliance of the Water (Prevention and Control of Pollution) Act,  1974 and

the  Air  (Prevention  and  Control  of  Pollution)  Act,  1981.  The  Board  has  issued

show-cause  notice to `the  residential  colony  namely  RS  Enclave  for the violation

of Environmental  Laws. `Further action will be taken against the residential colony

after the receipt of reply of show-cause notice.

That the  reply on  beh`alf of Punjab Pollution Control  Board  is submitted  for kind

consideration and appropriate orders.

:,:tce:.:lplalt,?a?a'

ca8Fpofro+
(Er, Gurkaran Singh)

Environmental Engineer,
Punjab Pollution Control  Board,

Regional Office, Patiala.

(On behalf of respondent no.3)

[4]
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vedricaticn:

Verirled  that the contents  of paragraphs ol  to  08  of the above affldavlt

are t"e and correct to my knowledge as den.ved from the official record. Para no. 09 ls

Prayer.  N0  Part  of  the  above  affidavit  is  false  and  nothing  material  has  been  kept

concealed or suppressed therein.

Date: 04/04/2025

Place: Patiala

iFutngpofar
(Er. Gurkaran Singh)

Environmental Engineer,
Pun].ab Pollution Control Board,

Regional Office, Patiala.

(On behalf of respondent no.3)
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.  i.1 I    `,: `

M/s RS Encl.ivc,

S@l`olir-DcviB@rli  Road,

TclisH .ind Dlstt.  Pallala.

Show Cause  notlc6 for vlolatlons o| the provlslon of the Water (Prcvontion & Control
Of Pollullon) Act,1974 and the Alr (Prcventlon & Control of Pollution) Act,1981.

Whereas,  lt ls obllBatory on the part of the project proponent to obtain the consent to

establish  (NOC)  of  the  Board  as  required  u/s  25  of the  Water  (Prevention  &  Control  of Pollutjon)  AC[,

1974 and u/S 21 of the Air (Prevention & Control of Pollution) Act,1981, for establishment of a Project.

And  whereas;i't  is  mandatory  on  the  part  of  the  project  proponent  to  obtain  the

Consent of the  Board  to  operate  an  outlet/ plant as requlred  u/s 25/26 of the  Water (Prevention and

Control of Pollution) Act,1974, for discharge of effluent arising from its premlses.

And  whereas,  it  is  also  mandatory on  the  part  of  the. project  proporient  to  provide

adequateandappropriateeffluenttreatmentfacilities,soastocontainthevariouspollutantswithinthe

Standards laid down by the Board, in the effluent discharged from its premises.
'Andwhereas,Mr.MahendraKumarArorahadsentaletterpetitiontoHon'bleNational

Green  Tribunal,  which  was  treated  and  registered  as  Original  Application  No.  343/2024,  complaining

thatabout250treeshavebeenillegallycutonPatialaDevigarhRoadbyaprivateBritishCo-Ed.School

incollusionwiththeDistrictForestOfficer,Saner,DistrictPatialacausingdamagetoenvironment.

Andwhereas,theapplicationwasdisposedofbytheHon'bleNG`tvideltsorderdated

01.07.2024  whereby  Joint  Co.ququittee  comprising  Principal  Chief  Conservator  of  Forest  of  the  area

concerned,DistlictMagistrate,PatialaandRegionalOfficer,MOEF&CC,Chandigarhwasdirectedtovisit

site,collectrelevantinformatio`.nandlfitfoundthecomplainttobecorrect,takeappropriateremedial,

punitive  and  preventive  action  including,  assessment  of  environmental  compensation  in  accordance
vtith  law  within  two  months  and  file  its  report  within  15  days,  after  expiry  of  a`bove  period  before

LeamedRegistrarGeneralofthisTribunalwhowasgivenlibertytoplacethematterbeforetheBench

for further o.rders if necessa'ry.

And  whereas,  ln.compliance  thereof,  report  dated  16.09.2024  has  been  filed  by  the

Deputy Commissiorler, Patiala.

And  whereas,  in  view of the avermellts made in  the application  and  also  observations

madeinthereportoftheJointCommlttee,theHon'bleNGThaspassedfreshorderdated21.01.2025,

the operative part of which ls reproduced as under:

"Weconsider.It.necessarytohaveresponseof(1)Stateofpu?jabthroughse.cr_etary.,_

Envlronme;t-Department,Gave;nmento|PunJab,(2)Princlpalchi=fco.nser:ator:.f\F^o,r.e.s.::.

i.ri-;i-Fj.,..i:;;I;;,'i3)--pun|ibpollutloncontrolBoardthrorg±M.em?er_Se=,ret.:T_(L4)n2L]:`':C,ta`;:;i`s't;;;:-ii;I-ala, i;)  the  Brltlsh  Co-Ed`  Hlgh  School,  Devigarh  Road,  Punjab  who  :re

lmpleaded as respondents no. 1 to 5."
Andvyherc@5,therelcv@ntpartofthereplyofjolntcommlttee(teratedasundek-

(3)         "A    new    residentlol    colony    was    cstabllshed    on    tlie    right    side    of    the

Sanour Distributary.  Whwc  tokln8 cxce5s  to  the  colony  tlirou8h  a  road  under jurisdiction  of  Municipal

I.

Committee,Sanollr,landbroakln8wascar/lcdoiltlnthcforeststrlpsadjacenttotlleroadinanareaof

465sq.mtr.Itisalsorepor(edbythedivi5!onofficethattlielossoftressandlandbreakinglntherlghtof

the  forest  strips  alleged  ln  the  complain  took  place  around   November  2021,  when  the  colonizer

damagedforeststripadjacenttoNagarCouncllRoadforapproachtohlsresldentialcolony.
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(4)      lt  w.is  .ilso  broiir,lit  to  tl`e  nollcc  ol  llio  romst  .llvlslon,  rl{i[l,il@  that  tl`c  prlv,itc

Scl`ool   Oflllsh   Co.Ed   Scl`ool   ls   opor.itlng   slncc   yc.ir   2004.   It   is   sl(Lititetl   on   Llic   lcrt   sldc   of   lllc     .

Sano`ir Dls`riLI`i`.iry.  Tl`c  Scl`ool  w,is  u5lric  .icccss  /  ,ippro,icli  tl`roiip,li  rorc5t  strlp  wlthout  ncccss.iry

•ipprov,1l LIIider Forest  Collscrv.1tor ^c`,  1980 for noi`-/orcst  piirposc. Tl`c  tcmpor{iry encroachment  for

`l`c passiiBc ilnd P.lrklnF, vylls ciirricd o`I` Ill nn .ircii ol 817 5q. mtr."

^nd  Wl`cro`ls,  1o  clil`ck  ll`o  Eiwlronmcnl.il  Compll,inccs  or  tlic  cnlltle5  mention  ln  the

report ol Joil`L  Col`1nlltlco,  ulc  sltc  Lll`tlor nl,lttcr w,is vlsltotl  I)V (lic  olllccrs of  t}ic  Botlrd  on  13,03.2025

.ind diirll`B vlsl`.  It \vtls ohsorvo[l ,is `II`[lcr:

I.     Tl`orc  ls  sCI`ool  on   `l`o  lclt  sltlc  of  lhe  Sdnour  Dlslrlbut@ry  namely  M/s  Oritlsll  Co-Ed  School,

S.inoiirRo,id,Dlstl.rdtl.il.i.

2.     The lns`it`lte l`.ls lnsl.llletl STP pl.int for treatment of Its entlrc w.istcwatt!r and the same is being

dis[li8r8cd onto land for pl.intatlon within Its premises.

3.    Tl`e   lnstltu`e   has  obt.lined  consent  to  operate   under  the  Water  (Prevention   &   Control  of

Pollution)  Act,  1974  vide  no.  CTOW/Fresh/PTA/2025/Z3327606  dated  10.03.2025  and  the  Air

(Prevention  &  Control  of  Pollution)  Act,  1981  vide  no.  CTOA/Fresh/P+A/2025/23319762  dated
10.03.2025, which are valid upto 30.09.2027.

4.    Tllere     is     o.ne     residential     colony     namely     M/s     RS     Enclave,     on     the     right     of    the

Sal`ourDistributaryatsanour-Devlgarh Road,   Distt.   Patiala.   The   said   colony   has   provided

boundary wall using wire and poles.                                                       . ,  7

5.    During visit,  it was  found  that construction of 3  no.  residential  houses were  under progress in

the said  residential colony.

And   whereas,   the   project  proponent  has  established  a   residential   colony  without

obtaining  NOC/consent  to  operate  as required  under the Water (Prevention  and  Control  of Pollution)

Act, 1974 and the Air (Prevention and Control of Pollution) Act,1981.

And whereas, the project proponent is violatirig the provisions of the Water |Prevention

and   Control   of  Pollution)  Act,   1974  and  the  Air  (Prevention  and  Control  of  Pollution)  Act,   1981,

intentionally and deliberately.

And  wh.e.reas,  it  has  now been  proposed to take action against the  project proponent

undertheprovisionsoftheWater(Prevention&ControlofPollution)Act,1974andtheAir(Prevention

& Control of Pollution) Act,1981, after affordlng an opportunity of show cause .due to aforesaid reasons.

As such,  you  are,  hereby, afforded an opportunity to  show cause,  in  writing within  a

period  o'f 15  days  to  explain  your failure  to  comply With  the  provisions  of the  Water  (Prevention  &
Control of Pollution) Act,1974 and the Air (Prevention & Control of Pollution) Act,1981, failing which, it

will be presumed that the proj.ect proponent has nothing to say in the matter and

the law will be taken without any further notice / opportunity.

Ends"..i±

further action under

for & on
Pollution

_\_
A  copy  of  the  above  is  forwarded  to  the  Environmental  Engineer,  Punjab__  _-__L±__   ,1,--__ .,--,- I  Irequested to get the

receipt of
copyofthonoticedellveredtotheestablishmentthroughspecialmessengerandsen
|ullLI`/I  I/Vvl.-/  -`-0--'.-'  -.-' --.-

the same to this offlce.

-`   -_r ,     --     _

Control  Board,  Regional  Office,  Patiala  for information and  necessary action  lt is-              ,             _,_,  __ ______-_ --

Pollution Control Board
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